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HIGH COURT OF JUDICATURE AT ALLAHABAD
MATTERSUNDER ARTICLE 227 No. - 8384 of 2026

Vijay Laxmi
..... Petitioner(s)
Versus
The State Of U.P. And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) ; In Person
Counsel for Respondent(s) : C.S.C

Court No. - 49

HON'BLE KUNAL RAVI SINGH, J.

1. Heard the petitioner in-person and learned Standing Counsel on behalf
of the State.

2. In light of the order proposed to be passed, no notice is required to be

Issued to respondent nos. 2 to 4.

3. The present petition has been filed by the petitioner, who has appeared
In-person, and submits that she is a practicing Advocate in this Court and
she was a junior to late Mr. Dharmendra Kumar Singh, who was also a
practicing Advocate of this Court. Late Mr. Dharmendra Kumar Singh
had purchased flat no. C 704, Sunshine Royal Regency, Preetamnagar,
Dhumanganj, in Prayagra) and he was the absolute owner of the same.
Thereafter, an agreement, with regard to the possession, was executed
between late Mr. Dharmendra Kumar Singh and the petitioner wherein

the following conditions were imposed:
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T SR STTEIE T 3T &1 91 T &:-

| g foh I Weie H ool 38l 34 & Yd A4 facdta vt fasry @iesft & feqiss 24. 02. 2022
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fadia et o g H fAsaried o6 g
4. The petitioner, who has appeared in-person, further submits that she
was solely looking after welfare of late Mr. Dharmendra Kumar Singh
and she was also making payments to late Mr. Dharmendra Kumar Singh
which is evidenced by averments made in paragraph no. 13 of the writ
petition. She submits that after the demise of Mr. Dharmendra Kumar
Singh, now the family members of late Mr. Dharmendra Kumar Singh are
pressurizing and forcibly harassing the petitioner and threatening to evict
her from the property in question, even though there was an agreement
entered into between late Mr. Dharmendra Kumar Singh and the
petitioner with regard to the use and occupation and future sale deed of
the said property. To protect her rights, she also filed a civil suit for

permanent injunction being Original Suit No. 657 of 2026, Vijay Laxmi
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v. Nisha Singh and others, in which she had also filed an application for
interim injunction (6-C). On 27.05.2026, the Court had directed that an ex
parte interim injunction cannot be granted and issued notices to
respondent nos. 2 to 4 and, thereafter, fixed the said application for
further hearing for 31.07.2026.

5. The petitioner, in-person, has submitted that as the Court did not grant
her an ex parte interim injunction, the respondents are now forcibly
threatening to dispossess her from the property in question, even though
there was an agreement between late Mr. Dharmendra Kumar Singh and

the petitioner.

6. The petitioner has prayed that the interim injunction application may be
decided expeditiously and, till the decision of the said application, she
may be permitted to reside in the premises in question, that is, flat no. C
704, Sunshine Royal Regency, Preetamnagar, Dhumanganj, Prayagra as
she is a single mother living alone with her son, who is studying in Class-

X.

7. Looking to the facts and circumstances of the case and the fact that an
ex parte interim injunction application has been refused by the Court,
further fixing the date of 31.07.2026 for orders on the interim injunction
application, it would be appropriate that some protection be granted to the

petitioner.

8. Looking into the circumstances that the petitioner is a single parent
with a son who is studying in Class-X, at this stage, eviction of the
petitioner may lead to hardships which will also affect the future of her

son, therefore, let the interim injunction application, filed by the
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petitioner, be decided within a period of four months from the date of

production of a certified copy of this order.

9. Till the decision of the interim injunction application (6-C), no coercive

steps shall be taken against the petitioner.

10. The Civil Judge (Senior Division), Prayagragj shall not take into
consideration any observation made in the order and shall decide the
interim injunction application on its own merits after giving due

opportunity of hearing to all the contesting parties.

11. With the aforesaid directions, the petition stands disposed of.

(Kunal Ravi Singh,J.)
June 15, 2026

Prashant D.
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